IN THE CENTRAL ADMINBTReTIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI,

0A No,2379/92

Ney Oelhi this the 5th day of Decembzr, 1997

Hon'ble shri 5,R, Adige, Vica Chairman(s)
Hon'ble Smt,Lakshmi Sua inathan, Menber(d)

shri Om Prakash Verma,

S/o shri Kanhaya Lal,

R/o WZ-284, Gali No,10,

Lajuanti Garden, A

New Jelhi, ..-Applb ant

> (By Advocate Shri A.K.Trivedi )
| Ve.
1« The Director,
Central Government Health Scheme,
Nirman Bhayan, New Delhi,
2, Union of India :
Ministry of Health & Family uelf ara,

Govt.of India, New Dalhi(through
its Sacretaryf

(None Por the respondents) -++ Respondents

0RD IR (ORAL)
(Hon'ble Shri S.R, adige, Vice Chairman (n)
Applicant sesks absorption against the post

of Pharmacist in any Ayurvedic Dispensary Failing in
Bethi_sdministration) (Ghs beli

Admittedly the applic ant uas origin-1ly

‘ag recruitted ¢ Nursing Orderly y,e,f. 1984(Gropp O Post).

M. o 1
?::;,,&\qq He contends that he possess§all the qualifications,
\ R N e .
CA“ eligibility gualifications for appointment as Ayurvedic
et Pharmacist, and have azlso basen working as such for the

last 7 ysars,

S

3, We have heard shri A.K.Trivedi for the

applicant, None appeared for tha raspondents,

4, . Dn.parUSal of the reply filed by the raspondents

and the Recruitment Rulas app2nded yith the same,ue

)

*




e d

e 2-

b

5, Wa disposs of this 04 with a direction that uhen

Fillad 100% by Diract Racruitment,

rzspondents fill wp the post of Ayurvadic Pharmacist through
Jirect Racruitmemt, if a-nlicant also =sppliss for the said
post, his claims should also be considared along uwith nthars,

subject to his fulfilling the NeCessary eligihility qualifi-

6, BA is disposed of accordingly, No costs,
7. After the =zbove order had been dictated,respondents

Counsal Shri'Arig,appeared.

MM/ /4 Jebige
(Smt, Lakshmi Suaminathan) (S.R. adidfe)
Membar (J) Vice Chairman( )




